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BEFORE THE NATIONAL GREEN TRIBUNAL
(PRINCIPAL BENCH) NEW DELH|
(Under Section 18(1) read with Sections 14, 15 of National Green

Tribunal Act 2010)

Original Application No745 of 2023

IN THE MATTER OF:

Ms. Mamta Sharma Applicant

------

Versus

Gram Panchayat Arrana & Ors.
Through its Gram Pradhan .....Respondents

AFFIDAVIT OF THE APPLICANT

I, Mamta Sharma, W/o Shri Hukam Chand Sharma, R/o H. No. 24, Vedic
Upvan, Village and Post - Arrana, Tehsil - Khair, District- Aligarh, Uttar
Pradesh — 202138; aged about 53 years (hereinafter referred to as
deponent), do hereby solemnly affirm and declare on oath by way of this

affidavit, herein under as:

1. 1, say that, the deponent has filed an accompanying Rejoinder on
report submitted by Uttar Pradesh Pollution control board, which

L has been drafted under her instructions and on her behalf.
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of the present cose, in competent to file the paid Rejoinder.

1, say that, the contents of the accompanying, Ra;juimh:r/uppli«:mitm

may kindly be treated as part and parcel of the present affidavit

which has not been reproduced here for the sake of brevity.

4. 1, say that, the contents of the nccompanying rejoinder has been rcad

over me in vernacular and same is understood by me and are correct

and no part of it is falsc and nothing material has been conccaled

therefrom.

m
R

DEPONENT

Verification:

I, the above named deponent, do hereby verify at Khair, Aligarh on this15

day of October 2024, that the contents of the present affidavit are truc and

nothing material has been concealed therefrom and no part of it is false and

this Hon’ble Court.

last prayer is prayer before
7A SHhARMA

solemnly attirmed before me oy s L0.0M
(entificd by SHri. S codisetueseessoserssorsersssanss

vho hme been heard “the contegts and

dmitted the same to be Con'cclz before

me. $.No.. A\ 6.0 A PN s oV

’/\-"6_:77\0. q}’

Satyendra Kumar Sharmu

NOTARY
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